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Present: Sh. Harinder Singh Sandhu, counsel for the applicants.

Sh. K.K. Thakur, counsel for the respondents.

1. The present CP has been filed for non-compliance of the ord'er‘

dated 31.10.2014 of this Court, wherein a direction was issued to
the respondents to decide the representat‘ion of the applicant within

a period of two months.

. Pursuant to the notice, ‘the respondenté has filed a detailed reply

annexing order dated 2_4.07.2015, wherein they haVe stated to
have cOnsidered the case of the ‘applicént and passed reasonéd and
speaking order.uBa.sed thereupon'Sh. Thakur, learned .counsel for
the respondents submitted that once the respondents have passed
order in furtherance of order of this Court, }therefore‘, this CP may

be dismissed, as order has given a fresh cause of action.

. In view of the submission of learned counsel for thev respondents,

we are satisfied that the order dated 24.07.2015 of the Tribunal
has been complied with. Hence, CP is diémissed as having been

rendered ihfructuous. Notices issued are discharged.
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